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Exorbitant airfares charged by various airlines

3541. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the attention of Government is drawn to the exorbitant airfares being
collected by various airlines in the country and there is no justification in the increase of

fares;
(by 1if so, the details thereof;
(¢) the reasons for variation of prices of air tickets within no time; and

(d) the measures being taken by Govemnment to curtail such vying in creating

artificial demand and increase of airfares?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI G. M. SIDDESHWARA): (a) to (d) Air fares are notregulated by the Government.
Under the provision of Sub Rule (1) of Rule 135, Aircraft Rules 1937, airlines are free to
fix reasonable tariff having regard to all relevant factors, including the cost of operation,
characteristics of services, reasonable profit and the generally prevailing tariff. Air fares
so established by airlines are published on their respective websites under the provision
of Sub Rule (2) of Rule 135, Aircraft Rules 1937.

The domestic airlines pricing runs in multiple levels (bucket or RBD) which are in
line with the practice followed globally. Usually, the lower levels of the fare in the fare
bucket are assigned to advance purchase (popularly known as Appex Fares) bookings (e.g.
up to 90, 60, 30, 14 and 07 days before departure). As time lapses and date of journey
approaches closer (from 07 days to date of departure), the fare in higher side of fare bucket
are available for purchase.

Airline remains compliant to the regulatory provisions of Rule 135 as long as the fare

charged by them does not exceed the fare established and displayed on their website.

Further, Directorate General of Civil Aviation has also set up a Tariff Monitoring
Unit in 2010 that monitors airfares on certain routes selected on random basis to ensure
that the airlines do not charge airfares outside the range declared by them. The analysis
has shown that the airfares remained well within the fare bucket uploaded by the airlines

on the respective websites.
Development of armed robots by DRDO
3542, SHRI TARUN VIJAY : Will the Minister of DEFENCE be pleased to state:

(a) whether the Defence Research and Development Organisation (DRDO) has
started any project to manufacture robots who can work like the soldiers posted at the

border:
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(b)y if so, the details thereof, and

(¢) whether the necessary technology for the said project 1s being made available
by any country?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) to (¢} Defence
Research and Development Organisation (ORDO) has not started any project to develop
Robots who can work like soldiers posted at the border However, DRDO has developed
Remotely Operated Vehicle (ROV). 'Daksha’, which is an automated mobile platform for
multi-purpose pavloads. It is an electrically powered state-of-the-art Robot capable of
being remotely controlled over a distance of 500 metres line-of-sight and can be utilized
continuously for 3 hours before recharge. It has stair climbing capahility and can be used
primarily for handling Improvised Explosive Devices (IEDs). This remotely operated
vchicle has been developed indigenously.

Group D loaders at various airports

3543, SHRI PRAVEEN RASHTRAPAL: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) the reasons for recruitment of Group D loaders etc. at various airports on
contract basis;

(b) the number of Group D loaders at Delhi, Mumbai, Ahmedabad and Chennai
airport; and

(¢) the mimimum wage paid to loaders?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI G. M. SIDDESHWARA): (a) No loader category Group ‘D’ workers are recruited
by the airport operators like AAT, DIAL, MIAL etc. at any of the airports.

(b) and (c) Do not arise.
Breach of security at 1GI airport

3544, SHRI RATKUMAR DHOOT: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that some security breaches have come to the notice of
Govemnment at Indira Gandhi International (IGI) Airport in the National Capital;

(by 1if so, the details thereof, and

(¢) the action taken by Government on these security breaches and the action
Government proposes to take to ensure that such breaches do not occur in future?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
{(SHRI G. M. SIDDESHWARA): (a) to (¢} Yes, Sir. Two instances of security breaches
at Indira Gandhi International Airport, New Delhi have been reported during 2014. On



